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left without being chal1enged by the autho-
rities ; and 

(b) if so, whether Government haVe 
since probed into the matter and fixed res-
ponsibility upon any official for this lapse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO) : (a) There have 
been press reports that Dr. Dharam Teja 
visited Bangalore and Hyderabad recently. 
However the Income-tax Department has , . 
not been able to contact Dr. Dharam TeJa 
so far. 

(b) Does not-arise. 

Adivasis in Bank Services 

9254. SHRJ SOMJIDHAI DAMOR 
Will the Minister of FINANCE be pleased 
to state : 

(a) is it a fact that Adivasi candidates 
in Banking services are very less in number; 
and 

(b) if so, are they given preference to 
join the branches of banks as per their 
wishes; and if not, the reasons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(a) and (b) There were 12499 Scheduled 
Tribe persons working in the various cadres 
of public sector banks as on 1.1.1982. 

In order to increase their chances of 
selection against reserved vacancies· these 
candidates are extended various concessions 
like relaxation in upper age limit, educa-
tional qualification and application fee. Also, 
these candidates arc adjudged on relaxed 
standards. 

The transfer/posting of Scheduled Tribe 
employees is governed by the policies of 
individual banks. The banks have been advi-
sed to ensure that the employees belonging 
to these communities are not discriminated 
against in this regard. However, in terms of 
Government orders there is no reservation 
for Scheduled Tribes in so far as transfersj 
postings are concerned. 

• 
Import of Synt betic Pyretbriods 

9255. SHRI PRATAP BHANU 

SHARMA : Wi1l the Minister of 
COMMERCE be pleased to statt!": 

(a) whether Government are aware that 
some multinational companies have im-
ported synthetic pyrethriods insecticide even 
after the ban on the product during the 
current financial year ; 

(b) if so, the reasons thereof; 

(c) the circumstances under which 
Government allowed the import of synthetic 
pyrethriods insecticide by these companies; 
and 

(d) what are the names of these com-
panies and the quantity imported during 
1982-83 ? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRIMATI 
RAM DULARI SINHA): (a) Certain 
synthetic pyrethriods were put in the banned 
list in the import policy under the MinistrY 
of COmmerce Public Notice No. 54-ITC 
(PN) /82 dated the 25th October, 1982. 
Government have received nO information 
so far about the import of these items by 
some multi-national companies after the 
ban. 

(b) to (d) Do not arise. 

Export of Sugar 

9256. SHRI BALASAHEB VTKHE 
PATIL : wm the Minister of COMMERCE · 
be pleased to state: 

(a) whether it IS a fact that India is not 
able to utilise her fuJI quota of export of 
sugar under the International sugar Agree-
ment; 

(b) if so, the particulars of the shortfall 
in export during the last three years, year-
wise; 

(c) what are the factors which have 
contributed to this phenomenon; and 

(d) what remedial steps are being taken 
to improve the situation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRIMATI 
RAM DULARl SINHA): (a) Yes, Sir, 
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(b) .. Qty. Lakh MT • 
Year ISO Quota Exports 
1980 7.70 0.64 
1981 7.70 0.98 
1982 6.47 4.66 

(c) and (d) The quantum of exports has 
necessarily to be after a e~sing the dome-
stic production, surplus available for 
export as we)J as the likely 10 ses to be 
incurred. 

Increase in Value of fmported Artificial Yarn 

9257. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be pleased to 

Item 
Nylon Filament Yarn 
Polye ter Filament Yarn 
Viscose Filament Yarn 

Import of these yarns are allowed on 
CGL. Imports of polyester filament yarn and 
nylon filament yarn are ubject to actual 
user condition. 

(b) A statement showing movement of 
wholesale price index for cotton ince 
January 1980 is attached. 

STATEMENT 

INDEX NUMBER OF WHOLE SALE 
PRJ E 0 ~ RAW COTTON 

(Base 1970-71 = 100) 
MONTH 1980 1981 1982 
January 161.6 205.3 224.9 
February 164.2 206.4 213.5 
March 165.6 215.8 202.1 
April 164.9 220.7 198.2 
May 163.2 224.6 199.9 
June 163.5 225.4 207.5 
July 165.7 234.6 209.9 
August 168.7 236.8 208.9 
Sept. 170.3 240.3 207.2 
October 171.2 232.2 196.8(P) 
November 178.8 225.2 181.~(P) 

Decem,ber 198.2 227.7 183.6(P) 

state: 

(a) whether there has been any inerea e 
in the value of artifical yarn imported during 
the 1a t three years/annually alongwith the 
name of the agencies through which it had 
been imported ; and 

(b) what were the cotton prices in the 
indigenous market during this period? 

TH MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRIMATI 
RAM DULARI SlNHA): (a) Figure of 
import compiled by Asiociation of Man-
made ibre Industry for the wideJy used 
artificial yarn for the past three year are 
a under:-

1980 
401.69 

2232,97 
65l.77 

(Rs. In Jakhs) 

1981 
118.80 

1718.16 
377.02 

1982 
171.62 

2721.19 
868.12 

High Court Judgement of C.O,D. Theft. ca e 

925 . SHRIMATI GEETA MUKHER-
JEE: Will th~ Minister of DE N E be 
pleased to stale : 

(a) whether his attention ha been drawn 
to a judgement given by the Delhi High 
Court on 23-3-198 ~ in COD theft ca ( relea-
sing three Jawans l.tc. ; 

(b) if so, thc dctails ; 

(c) whether any action is being taken 
against tho e who pres urised the witnes es 
to give evidence against the Jawans and al 0 
against those who falsely charged these 
jawans of theft; etc. ; 

(d) if so, the details; and 

(e) the total amount spent in the case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) and (b) The 3 jawans 
who had been convicted by a General Court 

I 

Martial on charges of theft and for criminal 
conspiracy with others to conunit theft had 
filed a writ petition in the Delhi ~igh Court 
against the award of the General Court 
Martial. The Delhi High Court has admitted 
the writ petition and set aside the conviction 




